
   IN THE NATIONAL COMPANY LAW TRIBUNAL 
       COURT NO. IV, NEW DELHI 

        Item No. 101 
 

       IA/2534/2020, IB/365/ND/2019 
     

Under Section: 9 of IBC. 
 

In the matter of: 

M/s Stonex India Pvt. Ltd. …           Applicant 
Vs   
M/s Zavitsa Realtors LLP … Respondent 

 
 
        

                              Order delivered on 28.07.2020 
 

CORAM 
 

DR. DEEPTI MUKESH,  
HON’BLE MEMBER (J) 
 

MS. SUMITA PURKAYASTHA,  
HON’BLE MEMBER (T) 
   
For the RP : Mr. Vineet Arora, Adv.  
 

ORDER 
 

IA No. 2534/2020: Application filed by IRP Mr. Rajesh Kumar 

Goyal under Section 12A seeking withdrawal of the main IB 

application for initiation of CIRP.  Learned counsel for the IRP says 

that the order of CIRP initiation was passed by this Bench on 

05.03.2020 and the parties have arrived at a settlement.  IRP 

states that COC is not formed and the only claim received by IRP 

is of the Operational Creditor.  In view of the settlement arrived 

between the parties through memorandum of understanding dated 

23.06.2020, the parties seek to withdraw the insolvency 



application.  Learned counsel for the IRP Mr. Rajesh Kumar Goyal 

makes a statement that fees of IRP and cost are paid and no 

assets/documents were received from the Corporate Debtor.  In 

view of the same, we allow IA No. 365/2019 and further order that 

IRP Mr. Rajesh Kumar Goyal is discharged forthwith as IRP of the 

Corporate Debtor.  Application is allowed, thereby IB-365/2019 

stands withdrawn and disposed of.   
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